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FURTHER ACTION TAI(EN REP'ORT FILED BY THE DISTRICT COLLECTOR

KAIIINADA BEFORE TI{IS IION'BLE TRIBUNAL ISZI CHENNAI IN ORGIN/IL

APPLICATION 89 OF 2O2O ORDER DATED L5-L2-2O2L

1 It is submitted that this application is hled by the applicant Sri Sunkara

Swamy Naidu Welfare Organization, Rep. by its President; Sunkara Karthik has

hled an application alleging illegal closure of Na1lah in sunkarapalem village of

East Godavari District of Andhra Pradesh... According to applicant this Natlah

passes through two areas, namely one through Sunkarapalem Village in

Thallarev 2 Tehsil in East Godavari District of Andhra Pradesh and Yanam of

Puducherry Union Territory.

. 2. lt is submitted that the obedience of this Hon'ble Tribunal order dated

6-07 -2021 the district collector have submitted the detailed action taken report

E-frled before this Hon'ble Tribunal on 9-ll-2O21 and also this Hon'ble Tribunal

order dated lo-ll-2}21 to direct the district collector to file further action taken

report before this Hon'ble Tribunal.

3. It is submitted that the obedience of this Hon'ble Tribunal order dated

1O-ll-2O21 the Tahsildar, Tallarevu Report dated 24.04.2022 tlnat he has

conducted a detailed survey of Sy.No.125 of Sunkarapalem Village of Tallarevu

Mandal for Iinding encroachments around the Nal1ah in the said survey number.

As per Survey report of the Mandal Surveyor, Mandal Revenue Inspector,

Tallarevu, Village Revenue Officer, Sunkarapalem, the status is submitted as

detailed below.

Sl.No. Name of the Encroacher Sy.No.
ExteEt

Ac. .Cts

Nature of
Encroachment

1 Kanakala Sat5ran arayana t25 o.42 Coconut Trees

2 KanakalaVeerababu t25 0.04 Coconut Trees

3 AllapalliSatyanarayana t25 o.o4 % Coconut Trees

4 PallaSwamynaidu r25 o.03 Coconut Trees

5 KanakalaNaagu t25 0.06 % Coconut Trees

6 Chikkam Veera Raghavamma 125 o.20 Coconut Trees

TadalaSubbayamma t25 o.o9 % Coconut Trees

8 ChikkamMangayamma t25 o.o2 Coconut Trees

9 DagudubiyryamVeerabhadram r25 0.04 Coconut Trees
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10. Kajuluri Siva r25 o.24 Vacant

11. GuttulaMangadevi t25 0.01 Basement

Grand Total I.2O Y2

4. It is submitted that the notice issue under/Sec.7 of Land

Encroachment Act, 1905 to all the encroachers on 23.O2.2022. Further notices

under /Sec.6 of the Land Encroachment Act, 1905 have been issued on

25.03.2022 to all the encroachers in Sy.Nor125. In response to the notices, the

lst encroacher namely Sri.Kanakala Satyanarayana S/o Adinarayana hled a

reply stating that the said land is Drainage Poramboke and vested to Irrigation

Department and Revenue Authorities have no jurisdiction to issue notices. He

further added that he has purchased the said land of an extent Ac. 1.26.Cts in

RS.No. 124/ I on 03.12.2005 through registered sale deed and in continuous

possession from time of sca1e, also paying taxes to Gram Panchayati,

Sunkarapalem, and he has been ailocated Door No.3-45 by the Panchayat

authorities. He further stated that the said land cannot be proposed for Housd

sites pending proceedings in OA No.89 of 2O2O before the Hon'ble National Green

Tribunal, Chennai.

5. It is submitted that the Tahsildar reported that the objections filed by

Sri.Kanakala Satyanarayana S/o Adinarayana are not tenable as the Tahsildar

is competent to issue notices and to take action against encroachers in any

objectionable Govt., Land. Therefore, the objections were not considered and set

aside by the Tahsildar

6. It is submitted that the Tahsildar has addressed a letter to Gram

Panchayati authorities of Sunkarapalem for removal of encroachments and to

handover possession to the Gram Panchayat as per GO Ms.No.188, Panchayat

Raj & Rural Development Dept dated 21.07.2011 and to record the same in

Category A and Category C of lands Vested with Panchayat duly evicting all the

encroachments and to make the entire land for free flow of drain.

7. It is submitted that the Tahsildar further reported that the Panchayat

Authorities were directed to keep in view of WP.No.16 625l2o22dated

25.04.2022 filed by 11ft Encroacher Smt.Guttula Mangadevi before the Honble
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High Court of Andhra Pradesh with a plea of not to evict the petitioner from the

land of Ac.0.03.Cts in RS.No.123 of Sunkarapalem Village.

8. It is submitted that as per the instructions from this office, the Revenue

Divisional Officer, Kakinada submitted further action taken report regarding the

encroachments, considering the report submitted by the Tahsildar, Tallarevu as

follows.

i) The Tahsildar conducted enquiry and found there are 11 encroachers in

' the Sy.No. 125. Out of 11 encroachers, 6 of them are residing out of the

mandal and far places. Therefore, it took some time to serve the notices

to all the encroachers and to serve in alternate mode of service. It is also

submitted that some of the encroachers have approached the Tahsildar,

Tallarevu and requested for 2 weeksbf time for filing of possession pattas

and other supporting documents. However, none of the encroachers

could produce any such documents in that time.

ii) The Tahsildar has earlier taken steps for removal of weed, which is

obstructing the irrigation sewer, with the aid of machinery such as JCBs

and also engaged boats and labour for removal of weed and 
.other

obstructions. It is further submitted that this task is hectic as the weed

is re-emerging very quickly and the entire weed which is clogging the

drain flow was removed resulting in uninterrupted flow of drainage and

this exercise was done by conserit officer.

9 It is submitted that the Revenue Divisional Officer, Kakinada has

finally reported that the following steps have been taken to protect the Nallah.

(1) Sheds erected in the drainage poramboke in RS.No. 125 have been

demolished by following due process gf law.

(2) The coconut trees which are obstructing the free flow of water have been

removed.

3



4

(3) The garbage and other bushes obstructing the free flow of drainage is

removed by using machinery such as JCBs and also engaged boats and

labour for removal of weed.

10. It is submitted that the copies of the reports furnished by the Tahsildar,

Tallarevu and the Revenue Divisional officeS, Kakinada along with photographs

related to removal of the encroachments, are herewith enclosed for perusal.

Therefore, it is prayed that this Hon,ble Tribunal may be pleased

to record this further action Taken Report and pass appropriate orders in this

matter.

This is submitted for kind information.

Dated at Kakinada on this t]ne 24b day of May 2O22

L-t-.
COLLECTOR & CT MA I RATE,

I(AXINADA

$6i*{
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File No.FV100212020

From
Sri.B.V.Ramana M.A., 8.L.,
Revenue Divisional Offi cer,

Kakinada.

t1l

Govemment of Andhra Pradesh, Revenue Department

Revenue Divisional Offi ce, Kakinada

To
The District Collector,
Kakinada.

Date.07.05.2022

Sir,
Sub :- Hon'ble National Green Tribunal - OA No.89 of 2020 (SZ) - Andhra Pradesh -

Kakinada Division - Tallarevu Mandal - Sunkarapalem Village - Application
filed by Sri.Sunkara Swamy Naidu, Welfare Organization - Alleging illegal
closure of Nallah in Sy.No.l25 in Sunkarapalem Village of Tallarevu Mandal -
Orders issued by the Hon'ble National Green Tribunal, Southem Zone, Chennai,

dated.06.07.2021 - Implementation of orders - further report submitted -
regarding.

Ref :- l. Orders ofthe Hon'ble National Green Tribunal, Southem Zone, Chennai, in OA
no.89 of 2020 (SZ), dated.30.06.2020
2. Ref.E3A{GT/0112020, Dt.26.06.2020 of the Collector, 8.G., District,
Kakinada.
3. Zoom Conference held by Hon'ble National Green Tribunal, Southern Zone,
Chennai, dated. 1 8-08-2020
4. Tahsildar's Tallarevu Report in Ref.(A)81/2020, Dt.25.08.2020
5. This Office Report in File No.(H)100212020,Dt.01.09.2020 submitted to the

Hon'ble National Green Tribunal (SZ)
6. Orders of the Hon'ble National Green Tribunal, Southem Zone, Chennai, in
OA no.89 of 2020 (SZ), dated.06.07.2021
7. This Office letter addressed to Tahsildar, Tallarevu, Dtd.lg.0'7.2021
8. Ref.A/8 1 /202 0, Dtd.24.07 .2021 of the Tahsildar, Tallarevu
9. This Office File No.tVl00212020, Dt.29.07.2021 submitted to the Hon'ble

National Green Tribunal, Southem Zone, Chennai
1 0. Ref,A/8 1 /2020, Dtd.22.10.202 I of the Tahsildar, Tallareru
11. This Office Ref.H/1002/2020, Dtd.22.10.2021 to District Collector, E.G.,

Kakinada
12. Pief . N8l 12020, Dtd. .11.2021 of the Tahsildar, Tallarevu
13. This Office File No.fV1002/2020, D1.08.11.2021 to District Collector, E.G.,

Kakinada
14. Ref.E3AIGT/01/2020,Dt.29.11.2021 of the District Collector, East Godavari,

Kakinada
15. Orders of the Hon'ble National Green Tribunal, Southem Zone, Chennai, in

OA no.89 of 2020 (SZ), dated. I 0. 1 1.202 1

16, This Offrce File No.H/1002/2020, Dt.08,11.2021 addressed to Tahsildar,
Tallarew
17. R:ef.BlSl /2020, dated.l3.12.202l of the Tahsildar, Tallarevu.
18. This Office File No.H/1002/2020, Dtd.13.122021 submitted to District

Collector, East Godavari, Kakinada.
19. Ref.A/81/2020, Dtd.24.04.2022 of Tahsildar, Tallarevu (received on
07.05.2022)

-o0o-

I invite kind attention to the reference cited.

It is to submit that the Hon'ble National Green Tribunal, Southern Zone, Chennai during
the Zoom Conference held on 18-08-2020 has issued ins-tructions and directed the Revenue

Divisional Offrcer, Kakinada to submit a factual repo on the Allegations filed by Sri.Sunkara

Swamy Naidu, Welfare Organisation regarding illegal closure of Nallah in Sunkarapalem

Village, Tallarevu Maadal, Kakinada Division, East Godavari District of Andhra Pradesh State

thereby effecting free flow of excess rain water during monsoons which is likely to result in
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flooding and inundation of water in Sunkarapalem Village and also the adjoining Kanakalapetta -,
Village in Yanam Union Territory.

In this corurection, it is to submit that the then Revenue Divisional Officer, Kakinada has

personally inspected the above Nallah along with Forest Department officials, Irrigation Officials
& Revenue Officials and submitted a brief factual report through this office reference 5h cited.

The Hon'ble Tribunll vide reference 6th cited has issued orders, dated.06 .07.2021 which
reads as follows :-

"7. The Registry is directed to communicate this order to the official
respondents and Chief Secretary, State ofAndhra Pradesh, Principal Secretary, Irrigation,
Environment and Municipal Administration and also to Chief Secretary, Union Territory
of Puducherry for their information and to ensure that no more encroachments and

issuance of pattas are allowed in the lands recorded as water bodies/water rvays as per the

original revenue records and take steps to remove the encroachments, if any and restore

the water body/water way to its original position as per revenue records and enable the

respective official respondents to file their report as directed by this tribunal before the

next date of hearing. 8. For consideration of further report, post on 30.07.2021."

In the reference 7tr cited, the Tahsildar, Tallareru has been instructed to implement the

orders of the Hon'ble Tribunal and to restore the Nallah in Sy.No.125 of Sunkarapalem Village

of Tallarelu Mandal to its. original state and remove the encroachments in coordination with

Irrigation Dept.

In the reference 8th ciled, the Tahsildar has submitted a report, dated.24.07.2021 stating

that as per Village Fair Adangal Register, the subject land is classified as "i})ct(l) s-el)$"

(Nallah) with an extent of Ac.14.59.Cts and having a total sffetch of 1.4 Kilometres. It is also

submitted that approximately 80 families has encroached in Sy.Nos.125, 105, 106, 116, 120 &

123 measuring an extent of Ac.1.50.Cts to Ac.3.50.Cts approximately by means of establishing

Dwelling units and an extent of Ac.0.95.Cts is covered with Coconut plantation. The remaining

extent of Ac.0.24.Cts is covered with soil. In this regard, the Tahsildar has taken has started

action to remove the soil which has covered the Nallah with the help of JCBs by the aid of Gram

Panchayati. With regard to encroachments, the Tahsildar has submitted that he has enquired the

local villagers and they stated that the encroachments are existing from about 50 years' The

Tahsildar further added that he had removed all the temporary encroachments across the Nallah

and removing all the obstructions which are affecting free flow of water and requested that he

needs a time period of 02 months for removal of encroachinents and to implement the eviction

notices under Section 6 & Section 7 of Encroachment Act.

Further, through references 10m & 116 cited, an Interim report was submitted that steps

are being taken for removal of Horseshoe which is obstructing the irrigation sewer. It is also

submitted that the all the Horseshoe was removed and due to recent rains, the horseshoe was

rapidly re-emerging and therefore steps had been taken to ensure uninterrupted flow of drainage.

That at present there is no intemrption to the water flow. And further it is submitted that issuance

of Notices to encroachers for removal of encroachments around the canal is also in progress.

Finally, it is requested to grant some more time for submission of final report'

In the reference 14s cited, the collector, E.G. District, Kakinada has informed that the

Hon'ble National Green Tribunal on perusal of action taken report submitted, stated that "they

have admitted that there are certain encroachments in the form of buildings as well as

cultivation activities by planting coconut trees etc. They also mentioned that they are

taking steps to remove the hyacinth which is clogging the flow of the drain so as to make it

uninterrupted. But, they have not mentioned anything about the removal of encroachment

by way of builtlings. Merely because construction was made long ago, if it is done

unauthorizedly encroaching into Nallah, the trespasser is not entitled to get any protection

anrt rho (lnwprnrnenf is eynected to take nroDer action includine rehabilitation of those
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from that area' if it is necessary, as restoration of Nallah and water bodies are the primary
responsibility of the State Government which pray a great rore in protecting the
environment as has been contemplated under Article 48A of the constitution of India and
also reiterated by the Hon'bre Apex court as wel as various Hon'ble High courts
including the Hon'ble High Court of Andhra Pradesh and this Tribunal. No one is entifles
to encroach into the Nanah and make construction and that w I not prescribe any right to
enjoy the illegal construction made by them. since they are not party to the proceedings,
we are not passing any comments regarding the act committed by the aleged viorators. It is
for the regulators to issue notice to such violators and to consider their objections and to
pass appropriate orders in accordance with raw, so that the party can approach the
appropriate forum, if they are aggrieved by the order.

when this was pointed out, the learned council appearing for the state of Andhra
Pradesh submitted that they will come with a detailed Action Taken Report from their side
to protect the Nallah. The respective ollicials are also directed to file their further Action
Taken Report on or before 15.12.2021,,.

Further, the District Collector, E.G., Kakinada has directed to submit the further action
taken report in the matter as per the orders of the Hon,ble National Green Tribunal, so as to
appraise the facts in compliance to the orders passed.

It is further submitted a report in pursuance to above instructions have been submitted
t}rough reference 18th cited that as submitted earlier, removal of hyacinth and horseshoe from
the Nallah in Sy.No.125 is.a hectic task as the Hyacinth and Horseshoe is re-emerging rapidly.
However, as there are alerts for heavy rains in the recent days, steps were taken on far foot basis
for clearance of clogging in the Nallah and the channel vias made cleared with unintemrpted
flow of drainage water. Also; it is submitted that the works are still being continued for removal
of remaining Hyacinth and horseshoe with the aid of Boats, Labour, JCBs. As submitted earlier,
at present there is no intemrption to the water flow from the Nallah. Further, I submit that with
regard to encroachments on the banks of Nallah, instructions have been issued to the panchayati
Offrcials and Irrigation Officials for identification of encroached areas and further to issue
Notices to the encroachers for removal of encroachments around the Nallah. Finally, it is
submitted that the Nallah is free from clogging and Most of the Horseshoe and Hyacinth was
removed and further action against the encroachers will be taken following due process of law.

Now, it is to submit that through reference lgth cited, the Tahsildar has submitted that he
lras conducted a detailed survey over the Sy.No.l25 of sunkarapalem village of Tallarevu
Mandal for finding encroachments around the Nallah in the said survey number. As per Survey

rt of the Mandal Surveyor, Mandal Revenue Inspector, Tallarevu, Vill e Revenue
gna o encroachment cov itted

as detailed below:-

Sl.No. Name of the Encroacher Sy.No.
Extent

Ac. .Cts
Nature of

Encroachment
I Kanakala Satyanarayana 125 0.42 Coconut Trees

2 Kanakala Veerababu 125 0.04 Coconut Trees

J Allapalli Satyanarayana t25 0.04% Coconut Trees

4 Palla Swamynaidu 125 0.03 Coconut Trees

5 Kaaakala Naagu 125 0.06% Coconut Trees

6
Chikkam Veera
Ra varnma 125 0.20 Coconut Trees

7 Tadala Subbayamma 125 0.09 % Coconut Trees

8 Chikkam Mangayamma 125 . 0.02 Coconut Trees

9
Dagudubily.am
Veerabhadram t2s 0.04 Coconut Trees

10 Kajuluri Siva 125 0.24 Vacant

s
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Basement0.01t25Guttula Mangadevi11

t.20 %Grand Total

l4l

Accordingly, notices U/Sec.7 of Land Encroachment Act, 1905 has been to all the

encroachers on dated.23.02.2022. Further notices U/Sec.6 of the Land Encroachment Act, 1905

has been issued on 25.03.2022 to all the encroachers in Sy.No.125. In response to notice, one of

t1e encroacher, Sri.Kanakala Satyanarayana S/o Adinarayana filed a reply stating that the said

land is Drainage Poramboke and vested to Irrigation Dept., and Revenue Authorities have no

jurisdiction to issue notices. He further added that he has irurchased the said land of an extent

Ac.1.26,Cts in RS.No.124l1'on 03.12.2005 through registered sale deed and in continuous

possession from time of scale, also paying taxes to Gram Panchayati, Sunkarapalem, and he has

been allocated Door No.3-45 by the Panchayat authorities. Further stated that the said land

cannot be proposed for House sites, pending proceedings in OA No'89 of 2020 before the

Hon'ble National Green Tribunal, Chennai.

The Tahsildar submitted that the objections filed by sri.Kanakala Satyanarayana S/o

Adinarayana are not tenable as the Tahsildar is competent to issue notices and to take action

against encroachers in any objectionable Govt., Land. Therefore, the objections were not

considered and set aside by the Tahsildar. Further, it is submitted that no objections were

received within stipulated time period. Hence, the Tahsildar has addressed a letter to Gram

Panchayati authorities of Sunkarapalem for removal of encroachments and to handover the

porrrr.ion to the Gram Panchayati as per GO Ms.No.l88, Panchayat Raj & Rural Development

bept., Dtd.21.07.2011 and to.record the sarne in Category A and Category C of lands vested with

Panchayatis by duly evicting all the encroachments and to make the entire land for free flow of

drain without any obskuctions in obedience to the orders of the Hon'ble National Green

Tribunal, Chennai in O.A. 89 of 2020, dtd.o 6.07 .2021 & drd'10'1 l'2021'

Further, the Tahsildar added that the Panchayat Authorities were directed to keep in view

of wP No.16625 12022, dtd.25.04.2022 filedby Smt.Guttula Mangadevi before the Hon'ble High

courl of Andhra Pradesh with a plea to not to evict the petitioner from the land of Ac'0'03'cts in

RS.No. I 23 of Sunkarapalem Village.

The Tahsildar finally submitted that he has taken all the necessary steps duly conducting

Survey of Iantl and issued notices to all the encroachers as per due procedure laid in

Encroachment Act, 1905 and issued directions to the Panchayat Secretary, Sunkarapalem GP for

removal of withered Coconut trees in Sy.No.l25 of Sunkarapalem Village and to make the water

course in the drainage free from all the obstructions as per the orders of the Hon'ble National

Green Tribunal.

In this connection, it is requested that the above facts may kindly be appraised to the

Hon'ble National Green Tribunal, chennai with a prayer for issue of favourable orders.

I submit herewith the report of the Tahsiltlar, Tallarevu, copy of Notices issued,

combined plan showing the Encroachments in RS No.125 of Sunkarapalem for taking further

action in the mafler.

Encl : As above
Yours faithirllY

/4,
, x 

"u 
rr&"),?'kio nal o ffi cer

?,at' 
Kakinada

Copy to Tahsildar, Tallarevu for information'
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RLi/ A/81/2020,Dt.zy 04.20

e

o tl-re Tahsildar, Tallarer.u

R enue Divisional Offi cer,

eFrom
Sri G.V. S. prasad.B. Sc
Tahsildar,
Tallarcn.r

,\r(i))
Sir,

a

hr

)r-t nault

Sub: Hon'ble Nati OA No.SI of 2020 (SZ) - Andhra pradeshEast Goclavari District Kakinacla Dlvlslon Tallarevu MandalSunkarapalem Village Applicarion filed by Sri Sunkara Swamy Naidu,Uy'elfar.e Or,ganisation alleging illegal closure of Nallah in Survey No.125 inSur.rkarapalen Village Of Tallarevu Mandal - Orders issued by the Hon,bleNational Green Tribunaf Southern Zone, Dite<l 06.07 .2027 - Implemer-rtationof or ders - FurLher report submitted _ n"g 
l

Ref

11. Ref A/Utl2020 Dt.1,3.12.2021of the Tat.rs dar, Tallarevu

L O A-No 89 of 2020(SZ),DI. 30.06.2020 filfa before the Hon,ble NafionalGlecn Tribunal, Southern Zone, Chenaai Lry ]Srr*um i*umy Naiclu, WelfareC)rganisa tion, yanam. 
I

2. Rcf . A/81/ 2020 Dt: 07 .1^l.202t of the Tahsil.lar, Tallarcvu.

I ,.nT conference held by the Hon,ble Nqtional Green Tribunal, SouthernZone, Chennai, dated: 1g.0g.2020.
1. Ref . A/81/ 2020, dt:28.08.2020 of the Tahsiirlar, Tallarevu.
5. Orr'lers of thc Hon,ble Grcen Tribunal, Southern Zone, Chennai, in OA. No.
89 / 2020(SZ), (tL: 06.07 .2021 .
6.Rel. H/1002/2020, dt:19.02.2021, of rhe Revenue Divisional Oflicer,K.rkinatl,r.

7.R,'t A/sl / 2020 Dt.24.07.2021of the Tahsilf ar, Tallarevu.
R. R('f A/81/2020 DL.2Z.lO.ZO2l of thc fahsilrlar. Tallarev,,q. R,.f A/8 I / ::020 Dr. 02. I 1.2021 of tlre Tahri ldlar, T"li;r;";
10. Ref. LI i 1002/ 2020, .lt: 06.12.2027 of r].," n",,,",,r" Divisi.nal Officer.,Kakir.rada. i 

-.-

l\

+

I invite ]<ind attontion to the above references citetl
I srrbnrit tl.rat in the refcrence l"i citecl, Sri Sunkara Swamy Nairlu, Welfaref)rganisaLion' yanam has firecl oA No.g9 oI 2o2o (sz)before the National Green Tribunal,southe,r Zonc' Crre,nai a,eging,legai closure of Nalrarr in sy. No. 125 at sunkarapaiemVillage, Tallarevu manclal, Kakinada division, East Godafari District of 

";;;;::"rastate 'fhereby affcctinl; fice frow of excoss rai. water .1u{i.g mo.soo., *t,ict., ;;a"" ,.r,'sult in IIr,o.11n,,.rrrcl Lturrrlaliort rrf u.ater in Sunkarapalcm Village,rntl 
"U" rr,",,r,",I(anakalapcta villagc of ya n;un, Union Territory. j

l

07

E^f
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\'Vhcreirr thc' reft'renctl 4d'citecl, report'llas beert s'l',Liuea to the Revenue Divisionai

rrtii, ''r. I..rkitr.rrl.r l'r .rl'l'r'.risirr$ tlrr'[acts 41ttl thc Irt'sent stJtus of tho saicl Nallah exisring in

Sr,. No. 125 at Sunkalapalem Village, Thltarevu mafldal"

Whcreiu the refelcnce 5tL cited,' the Horfble Natto

rl.rtt'LI. lr,r.lt;.ll .rs t,rllorr's:

I Green Tribunal issued ordersna

"clirecting to sr.rbrnit a factual rePort on the'allegations filed by Sri Sunkara

:jn,amv Naiclu, Welfare organisation, Yanam regarding illegal closure of Nallah in

Sunkarapalern village, Tallarevu mandal, Kakinada Division' East Godavari District of

Arrdhra Pradesh state theleby effecting free flow of exclss rain water during monsoon

whiclrislikely(orcslr]tir-tfloodinganrlinundationoflvaterinSunkarapalemVillage

and also acljoining I(artalcalapeta village of Yarlam' Union l'l'erritory'"

\,V]rt'r.eill tlrc r'efoletrce 6th citeci, tlrt- Revenue Divisiolr.ral officer, Kakilrada l-ras issued

instlucliors for implemcr-rta tion oI orders of the Hon'blc 
frla 

tional Green Tril-runal and to

rcstorc, the Nallahin sy. No. 125 of sunkarapalern Village o{ Tallarevu mandal to its original

I-'r-,sitir:rt antl r,.,mor..e lht e|cr.().)chmer ts in coorclir1atiou u-iLh L'rigation Dcpt.

,rVhcrein tlre le[cr.c|cr. Trrr citerl, the Tahsil,lar, Tallarrcvu suL-rmitted a report stating

tlriL[ thcr(, iirc irrorrncl E0 families encroached in sy. No. ]25,105,L06,11,6, 120 & 123 in an

extcut L.i r\c..].50 cts to Ac.3.40cts apploximatcly by means of establishing dwelling units

inr.rsl1|n[l r]r cxL(,nt Oi.\c.0.95 cts covored in coconut plantation, the lest of the exter-rt

,.\c.0.2.1 r.ts is lcfl vJcirrl. furLher, subrnit lhat the encroachrperrts arc existing about 50 years

ilnll inl()1.111c(l tl.rat clue to thc obstructiotr of rails the wclrks of c]earance of obstructions

rr.hicl.r aL.c cffecting Irco I]orv Of watcr and recluested furthcr time to comPlete the rt'ork and

iirrrlly leLlr.reslocl Ior grallt oI 2 rnonths of time periocl if'r issual of notices undur Land

I rr, r'1,,r, lrt,t,'ttI A,'t lLr0;.

\Vhereir.r Lhc r.efcrt,ncc 9th citerl, snbtnitted the intt'rlm rePolt stating that steps l.rave

i)er'r t.ri(('r'i r.rp ior tetnoval of Horsc shoc lt'hich is obstructirlg the irrigat.ion scrt'er r'r'ith the

rri,-l of rrr.rchincrl' such as JCBs ancl 'rlso eugagecl Boats aucl T'abour for removal oI Horseshoe

.l1rrl olhi]. Obstructions. Fur thr:r submitted t1-rat this task rvas verv hectic as the Horseshoe is

Ie-enclsinr r.er1, quickly ancl subnrit tl-ra t t1-re entire Horsc:;hoe which is cloggnrg dre Drain

llo'w r,r'.rs rentovetl resultilrs in unitltetrupted fkxv of clfainage' At present therc is no

i.tL.irlr,tio. k) the \,\'trLrrr florv i1 the Nallal-r. However, stelrs are being proposed for taking

i)rr'lnilnr'r1t soltt[ion for rr'ater clogging' Further' submittlct that Notices were issuecl for

Ir:rnilt,aI ,ilI l]ncri)achrnt,llls irlottncl the cat-ral

\,\i]lcreilr t]rr: tefl,rent:e -10 . citecl, 1l-re Ilevenue Divisibrral officer, Kakinada intimated

rhat th,., l.ahsiltlarr., TlllaIcvu htrs taken sieps for removal ,:r! horse shoe which is obstructing
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'' the irritla tion sewer r,r,ith the airl of macl_dnery such as
lcntovll oi horseshoc anc{ other obstructions anti submitte

JCB a

c] that this task was very hectic as

o engaged boats ar.rd iabour for

thr. Horscshoc r,r.as r.t,enrerging very quickly and also flprayed weeclicide in the watercoru,se lo kill/stop tlte rpon th of horseshoe in
t'ntire l-L:r.scshoe n hich is clogging the Drain flow w

the wa ter cdurse. Further submitted that the

i[rr'r.. oi c]r.;rinage, ancl that .rt present there is no inhr
as Iemoved resulting in uninterrupted

ruptiorl to the water flow in the Nallal_r.

Acc.r'di,gr-r" a cletailecl survey .rras bee. cor.rcrrrrcted over the Sy. No.125 0fqLrrt(.rr 
r1,,r1,.11 Vill.rge,,f l-,rll..rrevu nr;)n,l.rl r^* r;^ r:.-_

the saitl s.rvey rrunrrrer. o""t'n-Ltrnclal 
for findir-rg enc

s per trre survey conduct"-1n'"ht""tt 
around tlre Naliah in

Iic' i'cr.r u e i.sp.c tor, J'a r iare v u, Vi,a ge Rcve,ue off i."r, sr]ltTrI;:ff ::",:#:rH:l.epo,t 
'1r1'r thc rahrre rr r^e ercroacr-mre.ts existing in Sy. \o: 125 are as foll0ws:

lssLre n()[ices for rcruova] cti encroachments arounrl the canal

st.
No

Ka nir ka la Sa t_\ranarayana

i:u ltltc r.,

tq

I0
ii

]i,.rn.,l.rla Vcr--r.u babu

J'anxra

riirec(et{ to Lal(c steps for pcrmanent solu tiorr for clearing u,ater cloggrng and to

Coconut trees

1.201/z

4

:l

lr

725
.\llairalli satYanalayana 125
Palla Sr,r,n mvDaYUdU

'i-;\cl.rla Srrbba

Chikkam
Ra1;havtrmnra

Veera 1.25

125

125
chikl<am Manl;amma 125

agurlubiy1r1111

Vecrabl-ratlram

Kajululi Siva

D

CuItlr1 .t i\ ian1,,;r clcvi
'fotal

Accordingll,, n3Licc has b

Irnc l.r nten t

23.02.21)22 ro all Lh e enclonchers

VE

the r,
i\j ) Irur

treen issuecl on 25.03.2022 t( all the enctrachcrs in said Il.Se ot

lcplv slaLJng that Lhe saicl I

ncroacirer Sri Kanakala Satyan iiIayana, s/o Aclinaravana filcci aald is Drairagc porambokc 
.u d vested to Irrigation clcpt. anclIicr-enrr.'Autholitjes havt, rro jur.iscliction to issue noLices

iin extcnt Ac.1.26r:ts in R.S

corrtltrrorrs l.rosst,ssirtri front the time of sa]e,

purchased the saicl lancl of
no: 124/ I or.r 03.12.2005 rhr.o4gh registered sale cleed ancl ir.r

i
,4rs he

,rrso li.l\ 1,., [dx(,s lu Cranr p.rnclrayallr,

Name of the Encroaclter Survey No. Exlent ofNature
Encroachment

125 Coconut trees0.42

0.0.1

0.01y, Coconut trees
725 0.03 Coconut trceskanf\il al a N altl !1 125 0 Y2 Coconut trees

Coconu t trees

0.0

0.2.)

)12 Coconut trecs
0.0 Coconut trees

1.25 0.0[ Coconut treei

125 0.21 acant ground
0.0 r Bascment

no.125. Further, notices under S Land

of Land Encroachment Act, 1905 on
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StLlkar.rpaleu, irlso allocatecl TJoor No: 3-45 by the Pancl

Jir',g pro.""di,lgs in o'A'89/ 2020

rjns filed bY the Sri Kanakala

'l'ahsilclar is competent to lssue

ectionable Govt' Land Therefore'

ved within shPulated time Period

),ath authorities Fulther' stated

)11 autl to record in Categorv A

14

that ll.re saitl ltrncl canntlt bL: proposed for house sites' pen

'L,efore Nationitl Grt:en Tribunal' Chennai The objectr

anatavanil, s/o '{tlinal avana are not tenable as thc
Sat1,

i lencc, the Glarna Panchat'ath Authorities of Sunkarap alcm are clirectetl for removal of

hmr'nts antl [o l-rat'rtlover the possession to the GrLrma PanchaYath as Per G'O \4s

nollccs allrl to take .rcLion lgainst encroirchets in an1' obi

ilrt,oLriccLiot.ts irrc set asicle No cbjections have been recet

('nCIOil r

\o.18ll Panchavath R;rj ar"tl Rulal Development' dt: 21

artl Citlcgor-v Ll oi lauds vestecl with Panchavaths b'v dr-rl|

iirrri [o tlakc the er-Itirc ltrncl for flce florv of drain withoul

cvicting a1l the encroachments

obstructions as directecl bY the

i in O.A.89/2020 dt: 06 07 2021

vier,v oI W.P No'. L6625 /2022 dt

nclhra Praclesh bY Smt' Guthula

07.2t

Ilon blc Natiorral Grcen 'flibulal' Southern Zone, Chenntl

IrrrrLht'r, tht'Parrchlvath AuLhrlrities arre cLirected to keep in

jll u,hiih is Iiletl be fole the Hon'ble High court of r|

\1.tt.tit:r.levt Pr,rving [o 11111 [o evict itorn the land oI exlt-lr

(,Lt 11kar,r l-).l1(.nr vil1,r gc

ilr the ;rbtlve cir

t Ac.0.03 cts in R S no: 123 trf
15 01.2(

bv

cunstarlces, I humbly submitted that necessary steps have been taken

.luiL c,Ircltr,. tir.ig sU lve,\'.trcl issuilrg rtotices to all the crtcloachers as per clue procedure

1905 ar.rd direc lravl. b"er-, given to the Palchayath
laiJ in Larrrl lltrcloachtlcu t Act'

12,r o[.r-Ln[<ali-i1-r

trons
u$th ,.,A

c,.-.r'ct:ir\', Sunkalapalem for lomoval of a11 the €E cocolttlt cs standing in the said SurveYIr'e

a1t:m village and to make the water collrse ir the drainage free from all
\rr

iht, o[::trt-tcLior.ts as pi.'r' tht' orclers of FIon

( lrern,ri

'b1e National d'lreen Tribunal' Southern Zone'

Yours faithfully,

\o,
f*$#om

gf,flurrevu

i.o1.rv strbr.nitLetl k) the District

-.'l'\ r 'l-,lllr'ir.r\,ll11 5t'( r('l'rl\ '

Collector, Kakinada for kirrtl jinformation'

Cram Palrchayath, Sunkaral.rplern for necessary action
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I

(Office o
To

the Tahsildar, Tallarevu
RPr /,A/'r I / l02r I D:L+U.2i22
From
Sri G. V. S. prasad,B. Sc,B. Ed.,
Tahsildar,
Tallarerru

Sir,

The Palchayath Secretarv.
Gram Panchayath,
Sunkarapalem.

SuLr: I.Ion'ble National Green.I,ribunal _ OA Nosfor
D{visi

2020 (SZ) - Anclhra pradeshEast Gocl;rvari District Kakinada on Tallarevu MandalSunkarapalem Village Applicatior-r filecl y Sri Sunkara Swamy Naidu,'[Vel far.e Organisation a1leging illegal closur of Nallah in Survey No.125 inSunkarapalen Village Of Tallarevu Manclai - Orders issued by the Hon,bleNational Green Tribunal, Southern Zone, Di tet1.06 .07 .2021 - Implcmenta tionof orclers - Furthcr report submitted - Reg. 
]

Rcf 1 O.A_No 89 of 2O2O(SZ),DI. 30 06.2020 fitla Ufor" the Hon,t.rte NarionatGreen Tribunal, Southern Zone, Chennai bt, Sunkara S*u-_y Xui.t.,, W"ffu.uC)rgatrisa Lion, yanarn.

2. (Jrclers of the Hon,ble Green Tribunal, Southern Zone, Chennai, in OA. No.Ro/ l0l0rsZ). Jr: 00.07.202 t.

In the reference 1.t cit(,d, Sri Sunkara Swamy Naicl , Welfare Organisation, yanam
lras filccl OA No.g9 of 20ZO (SZ) befor.e the Narional reen Tribunal, Southern Zone,Chcmrai allcging illegal closule of Nallah in Sy. No. 125 at

L
5unkarap.llcm Villagc, Tallarevumandal, Kakinada clivision, East Godavari District of .Andhra prac{esh state. Tirere byaffectir-rg frce flow of excess rain water during monsoon wl.fich is iikely to result in flooding

rkarapalem Village and also acijoining Kanakalapeta village of

.rncl inunr-lation of .r"r,a ter in Sur

Yanam, Union fct r.iton,

In trre,efe.e.ce 2"'r cited, the National Green Tribu.ar, southern Zo.e, Che*ai hasissued lollon,ir.rg orclers in OA No.g9 of 2020 (SZ);
"to ensure that no ntore encroachments arrd isr., l

lands .ccc;rdecr as watcr bodies/water ways as p", ,h" o"r!t"" 

of pattas are allowed in the

steps to rernove trre encroachments, if any ,rru ,"",o." 
tlrtnal revenue records and take

original position as pcr rcvenue records and enable ,n" ,tl'" 
*ut"t body/water way to its

fire thci. reporr as direcred by rhis Tribunal b"fo." th" o":df le:tiv: :fficial 
respondents ro

Accorclingr,v, a rreraijecr survey has o"u, .nr.ro,I'date 

of hearing."

su,karap.rcm vilageof ,rrr"r""r,,,"1rr;^":::: '""utted over the sy No. r25 of

rrrc sai.r surve_r,numbe'a.,r ;:::,:::#i#;:,J"^.hmenrs arouncl rrre Narah in

No; f25 as cletailed below: 
qclarls and touncl tltc encroachments existing in Sy.

l
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SI Na.ne of the Encroacher Survey No. Extent

No.

2

-+

1(atlakala satl'araraYana

Kanaknla Vt:erababu

Da gudublYvam

Vceral,harlram

L?
tl

E

()

f,
I ll

I(ajululi Siiva

(iu ttula N'Iangaclevi

125

725

l'o tal

kee'p itr vierv of \\'.I'No: 1'6625/2022 dt25042022w

corrrt ol Anclhlzr I'raclesh bv Smt Cuthula N'tlangadevi

of r:xtcrtt l\c 0.(13 cts ilr ii S lro: 123 of Sunkarapalem villago

Enclost:cl: As erbovt'

hich is filed belore the Hon'ble High

prauing to not to evict from the land

U

Accorclinglv, notices have been issued U /s'(7) ol Land Encroachment Act' 1905 on

23.02.7022a r-rtl U/s ((r) of Lancl Encroachment Act' 1905 on',25'03 2022 to all the encroachels

in lhe slricl R.S No. i2l Objcc[ions macle ale set aside ancl palsed olders Ior cviction'

ln thesc c.it cttmstltnces, you are l'rereby clirected ht removc all the encroachments

incluclir,g 130 cocotrut trecs :;tauding in the said Survey No t'2S of Sunkarapalern village and

to hanclover thc l.rossession to the Grama Pancl-rayath as pc1 G O'Ms No 188 Panchayath Raj

.lnLl Rrrral l)evt:lopnren r., cit: 21.07.20i1 anrl to lecord in Cati'gorv A and Categ'Iy C of lands

ve:jtcd .'.'iLh Parchavaths bv clulv cvictlng all the encroach ents to make the water course of

ihe clrainaS;e irec from all obstructions as per t1-re orders of the Hon'ir1e Natkrnal Green

Tribturar, soutrrc r Zone, Cr1ennai in o.A.g9/2020 dt: 06.07.2021. Further, you are directed to

ofNature
Encroachment

Coconut trees0.42125
Coconut trees125
Coconut trees

0.0,1

0.04 %125A11apalli SatyanaraYana
Coconut trees0.03

Coconut trees0.0(i %

Coconut trces02l)

Coconut hees

Coconut hees0.0

orb *'fArlala SLrbbaYamma

Chikkirm N'Ii-ingamma

Veera

-125

125

125

-125

'125
125

thlla S*,,mynaYudu

Kanakala Naagtt

Cl.rik l<am

Raqhavalttm.l

Coconut trees0.0

Vacant ground

Basement

L.201i2f

0.2,1

0.01
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\l

( (,!)trr. !rttrlt(,cl rn li S. No 123, I-'lot Nir

,r i,ilr;tri ,rrt,rirrs( tlrr'1,1 ,;tr rl)lo$ uI ndtLtfal ltrsliftl

lirrrr karrapalletr, TallarevLl

i1111rr'1, plsp*rly l() tl)e rix[{-lrlt

1 2, Si,nkarap;lllerrrr, Tirll,a

h olhcr ordcr or orders rna'/

t
'a:

a

Ac C.().i

Nlrrnllal, l ,tsl llrrilrtv,rr, i)r,.lrrr;l iut(l lryilrq Io rlr:r,i,,lrr;h litc C(,nstfuoliOn;,wlriCIr iS

'rrrrl violatron of Artir:le J4, 1t),

i ,lr)(i :i{'il A 0l (lor::l rr:rirrn ol lrrrlia arttl :iulr.;, ,irrr;trUy clitect rr: r(-.spon(,ent

i.)i ,'\r- 0:r i ccnt.;, sitLr.,i,,rl il ll.S_ No 12.1. plirr i

l.' .i lrrri lL' tll,tfi,,i'i.i". 11 lrtrs!,t,t1.;i0n ol lli0 f'rrl

Di::lncl and pass srr, \i, ..1 tl.1,,iri1al. [. ilst (]r,, l,r i,)n

o

a -,;- l'- L'
: _- -

] IA\"\WAD/\
i't,\.'/Ct?.L.

Courr,;t-.1 [or tlre [:elitionr,:r
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_t

OF
ITE ART

Ref .A/ 42 / 2021 . dt. 23.:D-.Z\ZZ O/o the Tahsildar, Tallarevu

EVICTIO ICE ER oN70FA P.L.E, ACt III OF 1905

To

I. Chikkam Manga',,aurrn;r W/o Satyanara/ana

Wtereas you a:,c re|orted to bc in uniluthor.jzed oc,lrpation of the epyqqrgrent Lant!
(G.P (Murrrgu I(aluva)) sPt:sified iu thc rchedule belorv r.ilr1,-h is the property of Govenrment.
You are hereby give. noiice that if you desire, you may, beJbre (r4) days show cause either in
pelson or in writing beforc me, why you should not be evictod from the Government Land and
foifbiturc of buildings, colistructio s and things deposited rheie in U/s 6 ofthe Act.

SCH]]DUI,E

Village Sy.No. ,&
Divn

i llescription of
land

G.P

Eutke Extent A.c.
Cts,,

Occupied extelt
Ac. Crs.,

Nature of
occupation

2 4

Sunkarapalem t25 4c.2.24 4c.0.02 Coconut trees

TAIISILDAIT
TALLAREVIJq-

Through the Rcvctrue InspccLor of this oflice for service an(l tb return the served copy

Copy submirted ro rhc Rl)O, KAKINADA for favor of inforrnation.

1. .\rrIiiL,,'.-, ,- i'-.,,,11,,if i,s-;.1 'J ;1 i.,,

,.'\: zi..-... ,i.-.,:,:,, ., .:, qo'-'.,. '\. ' x'/ r!=l 'e ' "--l'Ji',.'
';'it 5i"no' ,.'''
i:,:t-l 

'I'' l

_,4.,i r ,. '

-i ,.1, ..-r,t,j i.., ',

I

';,)-',,.. I
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R,EVE I)

O/o the Tahsildar, Tallarevu
F:ef .A/42/202\, dt. 73.t"":);J22

EVICTI NT{ T'I U ERSECTIONTOF 4,P.L.E. Act [I OE 1905

To

1. Paita SlvarnY iieriirt

Whereas you are ieported to be in unluthorized tl

(G.P (Murugu Kaluva)) specifred in tire schedule beiow rv

You are hereby giv':n tttltice tt.rat if you desire you may' t

pelson or in writing treii-rre me, whY you should not be evi

l:cupation of the Governmc t Lan'l

Liiclr is the property oI Govemrrent'

lcfore 
(14) days show catrse either in

Ltc.l from the Covernment Land arrd

flortciture ofbuildi gs, colistl uctiot'ls aild things depositeC t cre in U/s 6 of the Act.

SCIII]DULE

h

Village
Sy.No" &

Divn
Description of

trarlrl

E tire Exteni ^Ac.
Cts.,

4Z

':,-'"-'-ii j:'i:;tl:!\ -:r' ' - " '-1 :' !' -

'r-,r,:.i..r,':l .,, (,ls r l-;'. '' ":

ii-: i-,.,,.1r, : .'l l:...,,,,- :, .-.---

,.i.,i. \.,,i,, II" 1,

.-l ,", ...... :'1,;:'i,!lC"Ii:.. i;
't' . , ,, .-: '..r, (,1 tr .,1 'r ri (:

,- "., ".. ,.r ailr r.r. '. .

i ,: .I":'' l" ;'r
. {1...arx-..- !rr, ri

- -':ari .:'i' "'., ! :.1

r25 G.P

3

2.24Ac

TAHSTLDAR
TALLAR,E]VUrlt-
I

'ftrrough the Revenue Inspector ofthis ofiice fol service atrel to return the seflled copy'

Copy sLrbmittccl i'r ttle !-DO, I(AI(INADA for Javour of itlfbrmation'

-l .cl 5r:r. a.,. -,

Sunkarapalem

Natffe of
occtrpation

Occupieil extent
Ac. Cts.,

65

Filled with
clayAc.0.03

!--

1

24



OF H
VE E MENT

Ref .A/42/2021, dt. 23.02.2A22 O/o the Tahsildar, Tallarevu

EYICTIOI.{ IiOTICE UNDER SECTIO 7C}F A"P.L. E. Act III OF 905

To

1. I(ajuftrri Siv;r

whereas you are :epcited to be irr unauthorized occ]rpation of the Government Land
(G.P (Murugu Kaluva)) specilied in rhe schecrure berow whierr is the property of Govemment.
You are hereby given .orice that if you dcsire, you -uy, b.ti,r. (r4) days show cause either in
person or in writing beforc ne, uhy you should not be evi.rtrr from the Government Land anel
forttiture ofbuildings, constr.uctions and thingj deposited ther,. ln U/s 6 of the Act.

SEIIEDULE

v

Yilhge Sy.No. &
Divn

Description of
land

3

Entire Exteflt Ae .

Cts.,
Naturc of

occupation

4 ) 6

Sunkarapalem

'r:t. , a- r . i ..-rl :r :.,,,,i.t -.,,::r..
t.. t."r .ili'.1,..l.- .j:,r. {-..J . i ..

-r i r, !..i1 .!. ,. ,-,".I...:. :, .:,

::..: - ;i::'!... II':-,. ;i,:, -...

.,:,.';, I -.','- ..-,1 ',:. I '

.\ ,. r.., ,; i,J ! , 
- 

.rr.:,,,,,,,,,,,,,,,,r n .1.,$1,:rL_r ,

i-' r'-- l6i;-,t '!'l'lj 6-l
-..,J..1.:ct,..

G.P 1'c.2.24 Ac.0.21

TAHSILDAR

Filled with
clay

TALLAREVU
4W

Thlough the Revenue Inspecfor of this ofhce fcir service and to retum thc setved copy.

Copy submined to the RlfO, KAKINADA for favor of infornretion.

,,,. ,,.r.. 11 q;,*- s :r" -.
./.' . ,-. _' ' ,-".r'1.'t r

,,. l: ..r. .-, ., :." .l

''! l: !:'rli;

Occupi€d extent
Ae , Cts.,

25



ca ]\,IF FA AP ADE H
R'TTNUEDEIAITI!IEhII

Ref.A/ 42/2021, dt. 23.02.2022

To

H] ]DULE

E xtirc Extenf l!c.
Cts.,

O/o the Tahsildar, Tallarevu

Occupied extent I

1. Allapalli SatyaniirriJ .Lo;r

whcreas you arc r(:portcd to be in un^uthorizet-l r:,,fcr4ration of the Gover,rnent Land(G P (Murugu Karuva)) :;,-rcciried in thc scrrecrlle hel0w ,,virich is the property of Govcrnment.You are hercb], givr,, ,i .1.i, : thar if 1.u desire you may, [),]fore (14) days show cause cither inpelson o. in writing i)eri'rc ixc, rvh;' you shourd not bc evicted rrom the Governrnent Land andtb'fbiture of builciit*s, .or.Ntructions and things deposited ih,lri: iu U/s 6 oflthe Act.
S

Village

Sunkarapalcm

Sy.No. &
Divl

Iiescription of
l:ind

2 3 4

Ac. Cts.,

Ac.0.04

Natrue of
occupation

5 6

12s G,P /'c.2.24 Fillcd with
clay

1'hroLrgh tlie Re,enue Insl:cltor of rhis ollice for service an.l tri return
Copy submitted to rh(r I f.ro, KAKINADA for favour of infbrmation

TAIISILDAR

f,f'*'u
the served copy.

1':' -. ..r. ., L(r:_).;,r:,-1.- (

i" i- -

-t. t,'..,.... 1:

,-,l'.Lr-_\' ". c..,.),,. .

,. - :" r'! '! -:r 1 'i !r r r- ' ., .::r.1--...-;) -. !

EYICIIQN Ii9TICE UNDER SECTION z oF A.P.L.E. Act rrr oF leos

I
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tu:f .Ai42/2tt21, dt 2! ir

(..;OVERN\IENT ()FJ NDHRA P8,'1'DE.SII,'..-BEyErur-uEI'ARlrnI-Er t

i. ,r'.
O/o the 'lahsildar. Tallarevu

.L .E. Act III OF 1905

E]VTSTIANIONSE U]IDEBSE'EIION ? OF A"P

-l'o

1.GuthLrla}',Iang''\,.i^i/aSi}tyalralayal]a

rd to be in unatrthorized otJ'pntion of the Govcrnment Lantl

(G.P (Murugu I(aluva),t :p'-'trfied in the scheduie below wl,ich is the propcrty of Government'

You arc hereby giveri tir'tir;r tllat if vott tlesire' you may' br: l'c'r'e (14) days shorv cause eithet in

lreri;ou ol ill writirtg lrr':i' (''rle, whyyou should not bc r:victt:il from the Government Land and

firLleinrre ofbultclitlgri, t lilr;Lrl'lctiI )l'ls anil things aeposited rir'ie ln U/s 6 ofthe Act'

SCTTED-UIJ

Sy.No. di-

Div;t
i.)cscriPtion of

i,rlril
lhrtire Exteut

Cts',
Occupied €xtelrt

Ac. Cts.,
Naturc of
occupatio

I

I
I

c.

Villagc

Sunkarapalcn.t

5 6_-.._---1. 4
2

Ac.3.4

I

I

I

i
.l

l

L

I

L

I

I

I

l

i
i

Ac.0.01cts

Ac.0.02cts

Foundation
for

construction
G.P
G,P

tzi

TA}ISILDAR
TALLAREVU

4t-
-Il1lough the Revcnr'ie inspector of tltis offtce 6ut 

'glvigc 
a-ri'(l fo return thc scrYed col]y

corry submittcd to the I:-DO, KAKIi'JADA for lavot of ir]t"'rrmation'

1

I
I
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:

v

F.:ef . A / 42 / 202 1, dt. 2J.0Z.ZA2Z

V T o

Village

O/o the Tahsildar, Tallarevu

tt OFI

evtc

red rh

SCIILDIJLE

Enthc Extent ,{
Cts,,

o
v

f\

I 5

To

1. Dangudu Biyyam Veeiabhadra Rao S/o Safi,anarayana

Whereas you are reported to be in unauthorir.d o."|,
(G P (Murugu Kaluva)) specified in the schedule below wh ich is the properry of Govemment

pation of the Goyemment Land

You are hereby given nodce that if you desire, you may, before (14) days show cause either inpersor or in writing before me, why you should not be ted from the Govemment Land andforfbiture of bu.ildings, constr.uctions and things deposi in U/s 6 of the Act

f Naturc of
occrrpation

4

TAfiSILDAR
}ALLARE

'14-
VU

Through the Revenue Inspector of this offrce for service and to
Copy submirted io the RDO, I(AKINADA for favor of infor

Ieturn the served copy

-fntirn

]& Co. u: -! je. ( |

d t a ! r') |1 r..7ig r'' ri ''- -

Sy.No. &
Divn

Description of
Iand

I

Occupied extent
Ac. Cts.,

2 3
5 6

Sunkarapalem 125 G.P 4c.2.24 Ac.0.04 Coconut trees
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1

R.ef . A / 42 / 2021, dt. n.AZ.2.AZz

Sy.No. &
Divn

f)escription of
Iand

F
D

Entfuc Extent
Cts.,

Occupieil extent
Ac. Cts,,

Nature of
occupation

O/o the Tahsildar, Tallarevu

SE ON P Act oFl

To

1. Chikka Veera Ragtravamma W,/o Krishna Rao

whereas you are reported to be in unauthorized occupation of the.Government Lan.
(G P (Murugu Kaluva)) specirred in tlie schedure berow which is the propefiy of Govemment.
You are hereby given notice that ifyou desire, yo* may, be,flore (14) days show cause either in
person or in writing before me, why you should not be evicf+d from the Government Land and
furieiture ofbuiidi,g!, eoilirructions and things dep,sitea tne{e in U,/s 6 of the Act.

SCHEDIII=E

C I

I

I

Yillage {c

2 3 4

Sunkarapalem 125 G.P 4c.2.24

...'-,,
1\I 'l -'

TA}ISILDAR
rel.I,exrvu

74-
Through the Revenue Inspector ofthis offrce for ser.r,ice and {o return the served copy

Copy submitted ro the RD-O, KAKtrNAIfA for favor of infbrfnation.-."€.)'- , j[;.?: irl. 'z 
'-,\,

z'g Cz* sdn.&,i,W

5 6

Ac.0.20 Coconut fees
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Ii.ef .A/42/2021, d,r. X.AZ"2AZ2

EYIC'

To

Sy.No. &
Divn

GoYEBNME}{T_OII 3}DIBA
REVEhT-UE D TME

R TI 7A

H

O/o the Tahsildar, Tallarevu

OFIl 5

i. Kanakala Safyanarayana

vy'hereas you iire rcforted to be in urauthorized oeflipation of the Goven rment Land
(G.P (Murugu Ifuluva)) specihed in the schecl.ule below which is the properfy of Govemment.
Yo* are hereby give, noricc that if you desire, you ,ruy, b*{,.. (r4) days show cause eirher in
person or in writing befrrre nle, why you shourd not be evietjd. from the Government Land and
forfeit*re ofhu*din,s' ccr:rstirctions and things deposited the.l: in u/s d ofthe Act.

$EIIgDULE

I

i
I

i

ls
i_

Village I)escription of
iand

Entir€ Extent
Cts.,

4c.2.24

Occupied extent
Ac. Cts.,

A

unkarapalem' 125

2

S1-ll GueJ {-* f ;\

3 _4 5

G.P 4c.0.42 Coconut trees
& Sheds

\.'- 1..,

TATISILDAN
TAILAREVU

--,{--
Through the Revenue Inspe,-tor of this ofijce for service and rrr rerr- urn the served copy

Copy submitted to the RDO. KAKI\rADA for favor of infonladon.

K

Nature of
occupation

6

l'-:li=+

t
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.,

(; ()ruu-MEJI_oliaNDHB I]RADESH
RLVE,NIJEI)EPARTI\,.,J:NT -

P-ef . A,/ 42 1 2rt? l, dt ?,3.o'.)..7_0? ?, O/o the Tahsildar, Tallarevu

nYIeTlaE i.e-[ICj!]IIEEB JEejIIOI!_1eLl:..P.L.E. Act III oF 1e0s

To

l. Tadala Subbayamura W/o Venkata Surya Narayana Murthy

Wherr:as ylu ale ieported to be in unauthorized clccupation of the Ga!€fnmenlLa4!!
(G.P (N'furugrr lia,:;y,j'i ;irccifirtl in titc schcdule below ri'[tich is the property of Govemment.

You are herel.y gir.,:n itc.riice that if you desire, you *uy, ("fo." (14) days show cause either in

person or in v'ritirrg beftrre me, why you should not be evi{fed from the Government Land and

forfciture efbuildings, .rrrrstructions and things deposited tllere in U/s 6 ofthe Act.

SCTIEDULE

Village Sv.No. ti
Divn

Desctiption of
land

E tire Extelri l\c.
Cts",

1tc.2.24

Occrpied extent
Ac. Cts.,

Nature of
occupatiou

43 5 6

I Sunkarapalem t25 G.P 4c.0.09 1/2 Coconut trees

TAHSILDAR
YU

Thrcugh the ll.cvcr'.te Ins:ector of this office for. service an.l to return the served copy

Copy submifted to the R-DO, KAKINADA for favor of information.'$o e-r-.\'io 'L q ,. , ,

. -t- ;j, )_ .,L &) en*;
vi
a\'

31



$](LVEJINMENT OF ANDHRA PE.\DESI{
&EJENUE]OEEAIIDTU=\T,

F.ief .A/ 42/2.{)2,\. dt. 23.{'tZ ':'.{)72

EVICTION NOTICE UNDERSECTION FA

O/o the Tahsildar, f'allarevu

I-.!=-E 4ct III !E1e0l7

To
1, i(ane.kah Veciah;i--',i S/o Venka!:a swamy

Whereas you are re1-'orted to be in unauthorized ocJupation of the GoverrultgEt-La4'd

(G.P (Murugu I(aluva)) spr:cified in the schedule below wlii1:h is the property of Govemment'

You are hercby given notj.cl that if you desire, you may, be]t're (14) days show cause either in

p€rsoll or i:r r"ritii,g )c.-'rrr: ,..le, rvhy you shoulJ not be crir:i] J frotn the CoYernment L:lId anC

forf'eiture oibuildingri, cotls;"uctions itnd things depositcd thcle rn U/s 6 ofthe Act'

SCIDDUID

Yillage

Surrkarapalem

Sy.No. &
Divn

f)escription of
land

Entfue Extent ,l].il.

Cts.,
Occupied extent

Ac. Cts.,

.) 4 5 62,

t25 G.P Ac.2.2,1
Coconut

T'rees

I'AHSILDAR.
TA,LLARIVU+

Through the Revenue Inspector of this office for service anci

Copy submitte.l to the F.DO, KAKIN:^rIfA for favottr ol ii:tl:'r rratiL;n'

81,; ulvr; t.'' t 1

\1
t

aJ

o return the served coPY

5P )

Ac.0.04

occupation

__ _)
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TI

To

Iand within (48) houis fror r the date of service of the

F 0

Ref . A / 42 / 2022, dt 25.03.2022
p,zo the Tahsildar, Tallarevu

l.Tadala Subfuayauo.rira }y/o Venkata Surya Naray
where as you are found to ire in un_authorized occupation o

ntln

r qhe

Murthy 
, Sunftarapalem Village

Coconut Trees specified in theschedule below, which is the propety of Govemment and yortr are hereby required

nr{rrce, failing which

to vacate the

you will besummarily evicted from ihe land and any crop or other pro,luced raised on the Iand and anybuilding or other pn:duced raised on the land anv building or other construction erected oranything deposited there in \\rill be hold liable to forfei ture.

SCIIEDULE

Take nodce arso that the Revenue Inspector to herby authorized to carry out the evictionand to take possession ofland.

Village Entire E)atest
Ctu",

Ac.Z.24

Through the Revenue inspector ofthis offrce for service and tn]

Occupied extett
Ac. Cts.,

Tahsildar,
f,all

oltt^

'-l''

arevu
h
tr--

retum the served copy
Copy submitted to the RllO, KAKINADA for favour of infru,r]nation

1

Nature of
ocsupation

5 6

Sunkarapalem 125 G.P

2 3

Sy.hlo.
&Divn

!)eserjptiolr
ofland

4c.0.9 1/2 Coconut
Trees
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F-ef.4/42/2022, dr 25 t].i.::rl:i [)/o the Tahsildar, Tailarevu

To

l.Guthula Bfa.mg: D,.""'i W/o Sa_fyana(ayana ,Sunlmhapalem Village rvhere as you are
founC to be in un-aulhiui;:r i oceripation of the Foundatil3r: _ecr_sCIBstruclian specirled in theschcCule bejow, whil:t i; llh(; Froperty of Government and voli are hereby required to vacate thelai;ri within (48) hnurs ftnni the date of service of the IiOTICE, failing which you will besurnmariiy evicted from iire land and any crop or other prorrueed raised on the ranti and anybuilding or orher produced laised on the land any building or other construction eiected oranything deposited there ii:, -...i11 bc hold liabte to forfeiture

SCI{EDULE

Sun karapnl grn

125 G.P

12:i t G,F

Entire Extent hc.
Cts

A.c.2.24

Ac.3.92

Occupied extelt
Ac. Cts.,

Ac.0.01

Ac.0.02

Tahsildar,

Founda on
for

colstmctioo

ltllage Sy.JlIo,
& Divm

Deseription
of trand

1 z 3
55

1

-.==----.,]

,, -,ff;,H::;':#|'n-'Rcvenuc 
Inspector to herb'v iil'rthorized to catv out thc evrction

,.r,.Tu,ro?,
Through the Revenue lnsi,ector of this office for seruice urr, r,,."rrr.,, ,,f..""0 3nr.
Copy submitred to thc R.r}), KAKINADA for favour of inlirunalion.

Nature of
oecupati0n
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NOTIC! 'U]!I!E.B, IECTION (6) OF MADRAS*ACT III OF I9O5

Ref .Ai 42/2022, dt 25.03.2l-:) Cl/o the Tahsildar, Tallarevu

To

l"Chikkarn Ivla+gi!,\' r,sirnra W/o Satyanarayana ,Su[kdlapalcm V lage where as you

are fr)und to be in un-,iutr,i,ril,ed occupation of the Coco[rut Tleeispecifred in the schedule

below, rvhich is tlte properti of Government and you are herilby required to vacate the land

vrithin (48) hours from the i^aie of seivice of the NoTICE, failing which you will be summarily

cvictcd ftom lhe land and ni| crcp oI other produced raised ,,n the land and any buiiding or

uther produccd raiscd or: ;lu land any building or other e{rnstruction erected or anything

deposiicd thsre iu lvill i,e L,r"Ll liable to forfeiture.

SEIDDULE

Village &Divir
I rseriptic,fl

of land
Entirc Extelrt i\ f.

Cts.,
Occ picd extent

Ac. Cts.,

Ac.0.0 2

Nature of
occupation

2 3

G.P Ac.2.24

4 6

Sunkarapalem t25

Take notice also tlrdt the Revenue Inspector to he )y itr tholized to carry out thc cviction

anC to take possession ofia:rd.

1'ahsildar,
Tallarevu

'f
L

l.t1-"

Thrirugh thc Revenue Insl;,:cror of this ofhce for service and tc i(ltum the sewed copy.

Col'v sul,mittt'd to lhr il1.. ).:3KINAD.\ forfavourofi!it,t lialiolr.

Coconut
Trees

1
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N(),!tlcr'. r ,\lIJ q ACT III oF 1905

P.ef .Ai 42/2022, dt 25.i)3.;tfll: 0/o the Tahsildar, Tallarew

To

I'Sri Allapalli srir.'a iara)ana srmkarapalem Villagr: rvhcre as you are found to be in un-

authorized occupation ol tlie fillerl with clay specified in the schedule below, which is the

propertv of Government a,nd vou are hereby required to vaca,le the land within (4g) hours from

the dare of service of the l;iorICE, faihng which you will be summarily evicted from the land

and any crop or other pr',r,lu,rrl raised on the land and any |riilding or other produccd raised on

the land any building,-rr lilr:-r constrrrction erected or anyfhi

liablc to forfeiture.

SCIIEDULE

il deposited there in will be hold

Occupied extent
Ac. Cts.,

-r illage Sy.l.r,r"
& Divu

rescr [ptiol
of l:nri

Entire Extent,rrtr.
Cts.,

Nature of
occupation

4

Sunkarapalem 125 G,P 4c.2.24

Take noticc also {irat lile Revenue Inspector to herby a

and to take possession ofianrl.

Through the Re

Ac.0.04

rt.horizcd to carry out the eviction

T'ahsildar,

3 6

Filled with
Clay

Tallarevull d -

:l,it -$::
venue Inspector of this offrce for service and io fetum the served copy.

Copy submifted to the RDC, KAI{INADA for favour of inforurarion.

I 5
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NOTICE IJ]YDER ION IrI

Ref . A / 42 / 2022, dt 25.0: .2c22 O/o the Talxildar, Tallarevu

To

LKajuluri Sira,llrui;rfixpalsrn Vitlage where as you are found to be in un-authorized

occirpation of the Fited wi h Clay specihed in the schedulp below, which is the property of
Govemment and you are hereby required to vacate the rand within (4g) houn ftom the date of
service of the NorICE, ir-iling which you will be summarily evicted from the land and any crop
or othcr produced rai:cd , 'n ,.he lad and any building or othcr produced raised on the land any
building or other constr*.tion erected or anything depositeil there in will be hold liable to
tbrfeiture.

SCTIEDULE

r/illage Sy.Lo.
& Divu

1

Descrip(ioit
ofland

Entirc Ex(elri *.c,
Cts.,

1 4

Sunkarapalem 125 G.P 4c.2.24

Take notice also that the Revenue Inspector to herby authorized to carry out the eviction
and to take possession of lanrl

Filerl with
CIay

Tahsildar,

L-f".;l:-tJtu )X- .'
Through the Revenue Inspector ofthis offrce for service and to return th*/.?lr.a'"opy.

Copy submitted to the RDO, KAKINADA for favour of infontration.

Occupied extent
Ac, Cts.,

Nature of
occupation

5 6

Ac.0.21

3
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NOTICE UNDER SECTION (6) OF MADRAS ACT III OF I9O5

Ref.A/ 42/2022, dt 25.03.2022 p/o the Tahsildar, Tallarevu

To

l.Kanakala Nageswara rao S/o Kamaraju _Ss4&4!4palqqVillage where as you are

found to be in un-authorized occupation of the Coconut TreeF specified in the schedule below,

which is the property of Govemment and you are hereby requlred to vacate the land within (48)

hours from the date of service of the NOTICE, failing which you wil1be summarily evicted. from

the land and any crop or other produced raised r)n the land and any building or other produced

raised on the land any building or other construction erected or anything deposited there in will

be hold liable to forfeiture.

SCIIEI)ULE

Errtfuc Extent
Cts.,

i[c

4

Ac.2.24

Take notice also that the l{eyenue Inspectcr to herby a thorized to carry out the eviction

and to take possession ofland.

Tahsildar,
Tallarevu

A-*-'"
rn-. sl*ed copy.Through the Revenue Inspr:ctor of this office for sc.rvice and tolretum

Copy submitted to the RDO, KAKNADA for favour of information

Occupied extent
Ac. Cts,,

Village

1

Dcscription
of larul

2 3

Sy.No"
& Divn

5 6

Nature of
occ[pation

Ac.O.O6l/2
Coconut

TreesSunkarapalem lzs G.P

-i
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CE I

Ref . A / 42 / 2022, dt 25.03.2022 O/o the Tahsildar, Tallarevu

To

LKanakala Satyanarayaua, Sulkarapalem Village where as you are found to be in un-authorized occupation erf the Coconut Trees & Sheds specified in the schedule below, which isthe propefty of Govemment and you are hereby required to vacate the land within (4g) hoursfrom the date of service rrl the NOTICE, failing which you iill be summarily evicted from theland and any crop or oihr:i produced raised on the land arld any building or other produced
raised on the land any brriJ.tiing or other construction erect ed Pr anything deposited there in willbe hold liable to forfeiture

SCIIEDULE

village Sy.No.
& Divn

Description
ofland

Entire Extcrt Ac.
Cts.,

125

Take notice also that the Revenue Inspector to herby ;tuthorized t<.r

and to take possession ofland

7tAc.2 4c.0.42

carry out the eviciion

Tahsildar,
Tallarevu

'ld- &"-

Tllough the Revenue Inspector of this ofEce for service and fo return the sen/ed copy
Copy submitted to rhe RDO, KAKINADA firr favour of inforJ;.ation

Occupied extent
Ac. Cts.,

Nature of
occupatiou

1 2 3 4 5 6

Sunkarapalem G.P Coconut
Trees &
Sheds

l/
.f1

lf r$ zat;r
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Noi.rcE_ujljlER. 5 o s C I

Ref.A/42/2022, dr 2S.0J.7r:)t z 0^l the Tahsildar, Tallarevu

To

l.Palla Srvaury N.ai I*,Sr.rrkry6p;11s4 ViIIage i,r h, r as you are found to be in un_authorized oceupatior, (.r i,, {: ts!lledw irr tlte schedule below which is thcptoperty of Govemme ilt ;rrti you are hereby
tlte rlate of selvice of rhe NL]TICE, failing which you will h{ summarily evicted liom

required to vacatr the Iand within (4g) hr:urs from

the Iandand any crop or other prorluc,rd raised on the Iand and any b lding or other produced raised onthe land any building or (.:tllF.:r consffuction erected or anythillg deposited there in will be holdliablc to forfeitur.e

SCHEDULE

YiIIage Sy.No.
& Di'rn

Dcscription
oflland

Entire Extent dc"
Cts.,

Oecupied ertent
Ac. Cts.,

lihnrized to eany out thc evictinn

I
3 4

Sunkarapalem
4c.2.24

'Iake notice alsr: 1l;,_i ,11r,

and 1o take possession r_,frarrd. 
Rc'eIIUe Il*pector to herlly a;

Tluough the Revenue Inspector ofthis office for service and to r.turn
Copy submitted to the RDO, KAKINADA for favour of information.

, Tahsildar,
..t , Iallarevu
N-W

ttle served copy.

125 G.P

Natur€ of
eiccupation

Ac.0.03 niled:urttr
CIav

5 fl
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NOTICE I]TI{I T

Ref . A / 42 / 2022, dr. 25.A3.2A22
O/o the Tahsildar, Tallarevu

I.Dangurlu Eiy.;;,;l,l; Veerall&adra Rao S/o Satyadarayana ,Sunkarapalern Villagewher e as you are foued to be in un_authodzed occupation of $re -Cleqqgt Trees specified in theschedule below, which is the propety of Go yor-l are hereby required

NrliIICE, faiting which

9

To

vemment and
land within (48) hours tioit, the date of service of the
surrrrflar,ily evicted fioln ti.L,: iand ancl an

to vacate the

you will be

and anybuiiding or other prorjuccil laised on tlre land any buil<iing
anything depositcd theic iii wiI be hoid Iiable to forfeiture

SCHEDULE

)./ crop or other pr*rJuced raised on the land
or other consftxction etectcd ox-

Entire Extent dc,
Cts.,

4

4c.2.24

r,:dIage Sy.N+.
&Diiri l

:Jescription
ofland

1 2 3

Sunkarapalem t25 G.P
Ac.0.04

tor to herby arlrhorized to carry out the

Coconut
Trees

Take nodce also titat the Revenue llmpec
and to take possession ofland. eviction

Tahsildar,
!allarevu

:A-e-
Through the Revenue Insnector of this ofEce for service and to ,ictum the seryed copy.
Copy submifted to rhe llfr{.r, i(AKINADA for favour of infninl,rtion.

^:l . i; 1.ir"l r.. '- !-.'-

Occupied ertent
Ac, Cts,,

Nature of
occupation

5 6
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NOT ICE d"rl!,IrlEit SECTION (6) OFMAD s ACT III OF' 905

0/o the Tahsildar, Tallarevr-r

i.Chi&ira Yecra ',l:ri ,i.1 'amrna 1qy'o Krishna rac ,Surlltrapalem Village whcre as you

are founcl to be in un-4rltirili.ked occupation o,'the coconut trees specified in the schedule

belo,r,, which is the propel.q, of Government atrd you are hertiby required to vacate the land

within (48) hours fiorn thc datc of scrvice of the NOTICE, faili{g which You will be summarily

evicted from the lancl and all]j crop or other prrrduced raised etn the land and any building or

o,Jrer produeed raiscd |]n ,iLe laud any bLrilding or othcr t ]'rstruction erected or aqything

deposited there in will be h;l.C irablc tll forfeiture

SCHEDULE

F.ef . A i 42 / 2022, dt 25.03.?e-12

To

Viilage
Sy.No"
&Div,:L

2

I

i

i-;escription
ofiand

Eltirc Extent A{."
Cts.,

4

Naturc of,
0ccupation

J 6
1

Sunkarapaletn
A ^ 1 1/l Ac.0.20

Take notice alsc tl.:r,f tle Re\renue Inspeclor to herhy authorized to cafiy out the eviction

and to take possession oflald.

Tahsildar,

Through the Revemre l,rspeetor of this ofllce for s:jrvice and to rctufir se

Copy submitled to the Rfr(], KAKINADA for favour of in a tion

Coconut
Trees

"!tt_

--7

Occupi€d extent
Ac. Cts,,

5

I

copy.
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NOTIfE 1i1!!lER sECrroN (6) oF MApL4S ACT_III_OI-1205

Rc!.A/ 42/2022, d,t 25,A32At:2 O/o the Tahsildar, Tallarew

'tt,

l..Sri Kanak..ia I'crrababrr S/o Vcnkata Swamy ggrgf,q14p4lg4q_Village whcr.e as you
arc ltrlnd (o be in r i-'r-r .r i r.l.' ,rizerl 0ccupation oi the eqori*r T,r€es specified in the sched.ule
belL:r,u', which is the i,'r, r .'r - of Govcrnrrrcnt arrd you are Lere.by requil.ed to vacate the lard
rviri,r, (48) h.r,s fio.:r i,.. .,.,te of's.rvice of the NOTICE, r.,Jing which you will be suntrnarily
e,,'r,,t..:,i fronr the lanri lr.; I ;,,ry crop or ()ther pn)duced Lai:rcd o11 the land and any building Or
oriic. proiiuced rais':'-i i',' l,ie ia,d any buildi,g or othfl construction erected or anything
depi'.'sited there iu will h. iurtd liablc to forfeiture.

SCIIEI)TILE

'{illage Sy.I Iu
&Divirr

Description
ofland

E,rtire Exteflt r\c.
Crs.,

O€cupied ex-tent
Ac. Cts.,

Nature of
occupation

6

Coconut
Trees

2 3 4 5

Surik;rrapalcm 17.:, rl1r 4c.2.2,i Ac.0.04

'fake notice.rso ri'iat the Revenue Inspecior to herrry a.Llthorized to carry out the evict.io,
and t[) take posscssion of l;rncj

Tahsildar,

,41TII"Y'Tl,,ugh the Revenue I,spect.r:r of this oflice for:rervice arrd t() ierum ,fr.lr.[r"a .6r;, 
-

Coiry submirrcd to thc R'_,,). I(AI:INADA for favour of infi ri,t_.rti<m.

-t: .:-.,

1:,,
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